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LOK SABHA

Monday, December 16, .1963/Agra-
hayane 25, 1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]

MEMBERS SWORN

Mr. Speaker: Secretary may call
osut the names of the Members who
nave come to make and subscribe the
path or affirmation under the Consti-
Jution and then the Minister of
Parliamentary Affairs may introduce
the Members to the House,

Secretary: Shri Mukunda
Padmanaba Shinkre.
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in intro-
ducing to you and through you to the
House Shri Mukunda Padmanaba
Shinkre who has been returned to
iok Sabha from Marmagoa consti-
suency of Goa, Daman and Diu.

Shri Mukunda Padmanaba Shinkre
:Marmogoa).

Secretary: Shri Peter Augustus

Alvares.

(Shri Satya Narayan Sinha): Sir, I
nave great pleasure in introducing to
sou and through you to the House
Shri Peter Augustus Alvares who has
heen returned to Lok Sabha from
Panjim constituency of Goa, Daman
and Diu.

Shri Peter
+Panjim).

Augustus  Alvares

1797 (Ai) LSD—1.
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The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) The State
Government had acquired land near
Ghaziabad for providing sites to
private entrepreneurs for setting up
industries and not for industrial
estate as such. They have since agreed
to pay compensation at the market
rates prevailing as on February 9,
1962.

(b and (c). The State Government
have accepted most of the suggestions
made by the agriculturists and the
Central Minister of Agriculture relat-
ing to payment of compensation for
land, wells, tube-wells and groves
and grant of resettlement facilities.]
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Shri Kapur Singh: May I know
whether Government are new in a
pogition to reiterate that in all such
cases of land acquisition they deem
it as their primary responsibility to
pay market prices instead of refer-
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ring the aggrieved person to court

proocedures?

Mr, Speaker: That is a matter of
policy and not for answer during
Question Hour.

WY gwae fag: @ @R F e
% gg @ uré § fF ¥q ag wnT o w8
ff 30 aFT § T F FAS AfFEE
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Shri Kapur Singh: Sir, I was not
referring to any matter of policy,
but I was referring to the implemen-
tation of the laws which is now
under discussion directly in this
question.

Mr. Speaker: Laws are different.
That is the Land Acquisition Act. In
this a special departure had been
made. Now the hon. Member wants
to know whether this would be
applied and implemented in other
cases also which arise in future.

Shri Kapur Simgh: In similar cir-
cumstances.
Mr. Speaker: It is a matter of

policy. A particular decision has
been taken in a particular case.

Shri Kapur Simgh: The policy is
already there. Whether it is being
implemented, whether he is seized of
it—that is what I am asking.
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Shri Harish Chandra Mathur: I

vfanted to ask almost the same ques-
tion. I do not know whether it is

You may kindly

permissible.
consider.

I want to know whether there were
any grounds for special treatment
being given in this or whether it is a
pattern which the Prime Minister
thinks should be followed in all cases
and whether he has advised the State
Governments accordingly.

Shri Jawaharlal Nehru: This case
was treated as a special case, because
the land was near Delhi; this does
not occur elsewhere. The hon. Mem-
ber asked whether what was decided
was to pay them according to the Land

Acquisition Act. What has been
decided will result in payment to
them much more than what they

would have got under the Land Acqui-
sition Act, because of this proximity
of Delhi; and, secondly, they decided
to take the market price in
February, 1962, not the previous date
which had been suggested at first.

Survey of Middle Class People
*580. Shri Harish Chandra Mathur:

Will the Prime Minister be pleased
to state:
(a) whether Government have

made any survey of the living condi-
tions of the middle class section ot
the population; and

(b) if so, the extent to which their
economic conditions have deteriorated
during the last five years?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes; a sample
survey of urban middle class em-
ployee families, in 45 selected centres
of the country, was undertaken
during the year 1958-59.

(b) In the absence of any subse-
quent survey, it is not possible to say
with any degree of certainty what
changes have taken place in their
economic condition since 1958-59.

Shri Harish Chandra Mathar: Is
the hon, Prime Minister, who has his
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fingers on the pulse of the nation,
aware that there is a seething dis-
content among the middle classes,
particularly the educated ones, that
their life is becoming more and more

difficult from year to year?

Shrimati Lakshmi Menon: How does
it arise out of this question? This
refers to sample survey.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Hon. Member asks me
whether difficulties have arisen.
Certain difficulties have undoubtedly
arisen. This refers to sample survey
being taken. That sample survey was
taken some three years ago,

Shri Harish Chandra Mathur: What
has been done? What are the diffi-
culties that have arisen and what is
the Government’s action to mollify
those difficulties? That will complete
the question. I know that a sample
survey was taken in 1958,

Mr. Speaker: That will complete the
question, but the answer will take an
hour—what difficulties arose and what
measures were taken.

Shri Harish Chandra Mathur: It is
important, Sir. Otherwise, what are
we interested in?

Shrimati Lakshmi Menon: Data had
been collected and some reports have
come in. Unless we get all the reports
and the tabulations are complete, we
do not get the base from which we
can compare the position.

Shri S. M. Banerjee: Do the reports
received indicate that there is grow-
ing indebtedness among the middle-
class families and, if so, what steps
have been taken to reduce it?

8hri Jawaharlal Nehru: Various
steps have been taken; I cannot
obviously detail all of them, I have
wot got the material before me. We
shall probably get it before long and
Pe in a position 1o know.
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Shri 8. M. Banerjee: Is there grow-
ing indebtedness or not?

Mr. Speaker: Has the sample
survey revealed that indebtedness is
growing?

Shri Jawaharlal Nehru: I do not
know; I have not seen it.

Shri Hari Vishnu Kamath: Is it a
fact that during the last ten years or
more, owing to rising prices and
lowering incomes, the trend has been
towards debilitation, if not elimination
of the middle-class, leaving only two
classes, the rich and the poor getting
richer and poorer, and if so does the
Prime Minister regard this develop-
ment as an approximation towards
his ideal of a classless society?

Mr. Speaker: Is that also revealed
in the sample survey?

Shri Hari Vishnu Kamath: It is a
sample survey of the living condi-
tions. Has the sample survey revealed
this thing? I am asking that question.

Shri Jawaharlal Nchru: I cannot
say what the survey will reveal. It is
possible that some people may have
gone down in the scale of their
incomes, ctc. and others may have
gone up. It is possible. But the answer
to the last part of the hon. Member’s
question is that it is certainly not our
idea that this should continue.

Shri Harish Chandra Mathur: I
believe that the hon. Prime Minister
does not confine his concepticn of
middle-class and lower middle-class
only to Central Government em-
ployees. May I know if it takes years
to take certain steps after the survey
or some new methods are thought of
for taking immediate action after the
survey is over?

Shri Jawaharlal Nehru: I cannot
answer what new methods and what
future policies there will be. They
will be placed before the House when
they are made.
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Shri Bhagwat Jha Azad: May I
know whether the conclusions arrived
at in the survey some years before
have been supported by statistics
made available to Government during
the mid-term appraisal of the Plan?

Shri Jawaharlal Nehru: I cannot
understand this. The survey was
started to provide statistics.

Shri Bhagwat Jha Azad: That the
condition of the middle-class has
been worsening—is it not supported
by the statistics available in the mid-
term appraisal?

Shri Jawaharlal Nehru: When the

reports are ready we will give a
definite answer.
Shri Prabhat Kar: May I know

whether the survey includes enquiries
in the rural and urban sectors and
also unemployment and under-em-
ployment of the middle-class?

Shrimati Lakshmi Menon: The
survey covers 45 cities and deals
only with the middle-class. Middle-

class is defined as people living
class mainly on incomes or non-
manual employment. 36,000 sample

families have been investigated. Some
reports deal with living conditions,
schedule A with family budget and B
with conditions of working and liv-
ing. Five tables have been received
in respect of schedule A, and one
other table was received in May
1963.

Shri D. N. Tiwary: Out of 45 cities,
how many were in Bihar and what
did they reveal?

Shrimati Lakshmi Menon: Three
district towns in Bihar were taken—
Patna, Ranchi and Muzaffarpur.

Use of Harmonium on All India Radio

+
( Shri Bade:
| Shri R. G. Dubey:
] Shri Onkar Laj Berwa:
*581. { Shri Narasimha Reddy:
| Shri Gokaran Prasad:
Shri Kachhavaiya:
LShri S. M. Banerjce:
Will the Minister of Information
and Broadcasting be pleased to state:
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(a) whether the Central Advisory
Board for Music and the Music Audi-
tion Board have decided to keep the
harmonium away from the All India
Radio; and

(b) if so, the reasons therefor?

The Deputy Minister jn the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) The following main considera-
tions- determined thig decision:

(i) The scale of the harmonium is
not a natural one but is =a
tempered one i.e. the whole
gamut has been divided arti-
ficially. The micro-tones which
are an essential part of Indian
Music cannot be brought out
on this instrument at all;

(ii), Only cut or straight notes
can be produced on this ins-
trument. Curves and slurs are
impossible of production
whereas it is such embellish-
ments that bring out the real
beauty and individuality of
our music;

(iii) It is very difficult to keep the
harmonium in perfect tune
constantly;

(ix) It is a noisy instrument and
drowns the vioce of the
singer;

(v) Though it iy a Western inven-
tion, it finds no place in any
Western orchestra or even in
a Western theature;

(vi) Music Academies, musicolo-
gists and many knowledge-
able persons having expressed
themselveg strongly against
the use of the harmbdnium in
Indian Music.
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Shri Nath Pai; May I know to what
extent the deep-seated and well-
known prejudice of the Prime Min-
ister against the harmonium has in-
fluenced the decision of the Ministry,
in spite of the fact that millions of
whom he calls laymen love the
harmonium and there is a very strong
school of musicians who think that
the harmonium js a good and popular
instrument?

Mr. Speaker: He cannot argue.

Shri Satya Narayan Sinha: 1 can
tell the hon. Member that the Prime
Minister’s opinion had nothing to do
with it. I do not even know whether
the Prime Minister was for or against
it.

Shri Hari Vishnu Kamath. He is
seated very close to him.

Shri Satya Narayaa Sinha: Bus, as
1 said, for the last 23 years, it had

been banned. 1 had also cited the
opinion of the late Rabindranath
Tagore.

ot Ro ®Wlo WA : FT 47 W
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Shri Prabhat Kar: If the decision
had been taken 23 years ago, may I
know what was the necessity again
for comsidering this matter at this
stage? Was there any representa-
tion by any musician about it? (In-
terruption).

Mr, Speaker; Why should there bc
=0 much of noise?

Shri Satya Narayam Sinha: I could
not follow the question. Will the
fron. Member kindly repeat it?

Mr. Speaker: His question was,
where was the necessity for raising
it again now.

Shri Satya Narayan Simha: 1 do
not know. During the period of my
predecessor, somebody, when he
went to Bombay, broached this ques-
tion to him. He said, “let us examine
it.” Therefore, this matter came up
betore us.

Shri Kapur Singh: The hon. Min-
ister has informed the House that the
harmonium has been banned from the
precincts of the AIR because it is
considered musicologically  inappro-
priate for rendition of the tonal
frequencies of Shastraic music, but
for non-classical music, with which
also the AIR is concerned, may I
know whether there are any peculiar
reasons for banning the harmonium
for the popular music?

Mr. Speaker: All these reasons
have been read out; not only one but
ﬂ:,m weTe several reasons mention-
ed.

Shri Kapur Singh: Do they consider
that the harmonium is inappropriate
for the rendition of non-classical
Indian music also? That is the ques-
tion which I want to be answered.

Shri Satya Narayam Sinha: All these
aspects were taken into consideration.
I am a layman. But all the experts
were there. They all sat together
and discussed it. (Interruption).

Mr. Speaker: Order, order. Ile
says he does not know it. Shri Ansar
Harvani,

Shri Ansar Harvani: Sometime
back the All India Radio had panned
film music, but as a result of strong
public opinion film music had got to
be introduced. So, is the Minister
aware that the film records which are
played by All India Radio contain
harmonium music also?

Mr. Speaker: Arguments are being
entered into. Shri Chaturvedi,

Shri S. N. Chaturvedi: May I know,

why a total ban has been placed on

this instrument and why has it not
been left to the discretion of the
musician to have the accompaniment
that he likes for his performance?

Mr. Speaker: He has already given
the answer.

Mffafw:mrag e g fe
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Bonug Commission

f [

Shri S. M. Banerjee:
Shri Sarjoo Pandey:
Shri D. C. Sharma:
Will the Minister of Labouy amd
Employment be pleased to refer to

I Shri Yaspal Singh:
*582.



Oral Answers

4775 N
the reply given to Starred Question

No. 560 on the 9th September, 1963
and state:

(a) whether the report of the Bon-
ug Commission has since been  re-
ceived;

(b). if so, the salient recommenda-
tions thercof; und

(c) the action taken or proposed 1o
be taken thereon?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) No.

(b) and (c). Do not arise.

=it amars Fag ;o Far & ST AFAT
g % Far mitwea< @ & fag o oy
W qE & F18 TR o & fq=17
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Shri S. M. Banerjee: 1 would like
to know whether the hon. Deputy
Minister is aware that there is a
growing discontent among all sections
of workers due to the non-submission
of the Bonus Commission Report and
the stand taken by the employers not
to pay bonus under the shelter of the
Bonus Commission?

Shri R. K. Malviya: This question
I8 a separate one. Tt does not relate
to the Bonus Commission. So far as
the discontent is concerned, the Gov-
ernment is separately taking it up,
and every dispute is either referred
to adjudication or is settled amicably.

DECEMBER 16, 1863
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Shri Prabhat Kar: As far as the
cxamination of the witnesses anc
presentation of the case are concern-
ed, it was completed just a year ago.
and so may I know -what are the diffi-
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+ culties that the Bonus Commission is

faced with, for non-submission of

the report even after one year afte:
the completion of hearing?,
The Minister of Supply (Shri

Hathi): The Bonus Coramission has
comp'eted recording of cevidence and
1t has even completed the draft
report. They ure now discussing only
the contenis of the draft report. A
sub committeec has been appointed
because all the memberg did not comc
together and discuss it. This com-
mittee is meeting on tne 17th  and
18th, that is, tomorrow and the day
alter, when the commitee will perhaps
finalise its report. Then it will be
placed before the full Commission.

Shri Warior: By whal time does
the Government expect, even now, to
get the report of the Bonus Commis-
sion?

Shri Hathi: I have ziven the whole
stage.

Shri S. M. Banerjee:
there were bipartite and tripartite
agreements in regard to  bonus
awards. But after the sotting up of
the Bonus Commission, everything
has been referred to it. I would like
to know whether the Government
have taken any ‘step to see that the
employers do not take undue advan-
tage of the non-submission of the
Bonus Commission report and then
again enter into bipartite and tripar-
tite agreements and awards?

Previously.

Shri R, K. Malviya: Action is being
taken in regard to honus prior (o the
submission of the Bonus Commission
report. As I have just stated, the
dispute is settled either by mutual
negotiation or by adjudication.

.Shri D. C. Sharma: TIs it not a fact
that the members of this Commission



4777 Oral Answers AGRAHAYANA 25, 1885 (SAKA)

are those whose hands are already
too full with work, governmental and
non-official, and this fact was mnot
taken into account when the appoint-
ment was made, and therefore the
whole work is being delayed?

Shri R. K. Malviya. Yes, Siv. It is
a fact; the convenience of the mem-
bers has got to be taken into account.
Sometimes the labour side and some-
times the empioyers’ side is not ready
to attend the Commission’s meetings
and adjournments have got to be
made on that account and delays have
been occurring.

Shrimati Savitri Nigam: May ]
know what are the categories of lab-
our, especially those working in  thc
public sector, which will be covered
by this Bonug Commission?

Shri Hathi: The resoluticn setting
up the Bonus Commission mentions
what kind of categories wijl be there.
They are mentioned there.

Shri K. N. Pande: May I know
whether any condition has been laid
down in the procedure with regard to
the Commission that in case the report
is not unanimous it will not be imple-
mented or accepted by the Govern-
ment?

Shri R. K. Malviya: If the report is
not unanimous, it will be very difli-
cult to implement it, and ways and
meang will have to be found later on.

Shri Nath Pai: Is the Minister aware
that there is a feeling that the deiay
in finalising and publishing the recom-
mendations of the Commission is not
@ justifiable one and as a rcsult one
member of the Commission has threat-
tened to resign from the Commission
unless its findings are made public
before the end of this month?

Shri R. K, Malviya: I have no in-
formation if any 'member has threat-
ened to resign, but as my hon. col-
league has stated the report of the
Commission is likely to be published
soon.,

Shri Nath Pai: The vews about his
threatening to resign came only yes-
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How does the
aware?

terday in the papers.
Minister say that he is o

Mr. Speaker: I{ he says they are
not aware, what else can be done?

Shri Nath Pai: Is it fair to the
House, Sir, that whep it has come out
in the papers, the Ministers do  not
come to know of it? Do they read

something, apart from their own
speeches?
Mr. Speaker: Order, order. Next
gquestion.

Study Team on Prohibition

( Shri Bhag-\'v-at Jha Azad:
Shri D. N, Tiwary:
Shri N. R. Laskar:
Shri G. Mohanty:
*584. { Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri Sham La] Saraf:
( Shri D. C. Sharma:

Wil] the Minister of Planning be
pleased to states:

(a), whether the study “\team om
prohibition have sumbitted any report
to Government; and

(b) if so, its main recom:mendations?

The Deputy Minister in the Ministry
of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No, Sir.

(b) Does not arise.

Shri Bhagwat Jha Azad: May I
know whether they have given any
indication as to how far they have
been able to complete the work and
by what time they will be able to
submit their report on this important
problem?

Shri C. R. Pattabhi Raman: We ex-
pect the preliminary report to be
ready by the end of this month® and
the final report next month.



4779 Oral Answers

Shri Bhagwat Jha Awzad; May 1
know  whether this team has been
eharged with the responsibility of
weking note of the different statements
ar re-thinking from different States
regarding prohibition?

Shri C. R. Pattabhi Raman: Yes,
Sir; they have already toured some
&tates and they are going round col-
tecting opinion with regard to the
working and all the aspects of prohi-
bition.

Shri D. N. Tiwary: May 1 know
whether Government has received
the opinion from those States
which had introduced prohobition
that they want to scrap it again?

Shri C. R. Pattabhi Raman: o, Sir;
excepting that all the points of view

can ocome before this study team,
rothing more is known.
Shrimati Savitri Nigam: May I

know if this Commision has submit-
ted any interim repoit and whether
shis Commission has also been asked
‘#0 find out the various ways and
means to make prohibition plan suc-
-eessful?

Shri C. R. Pattabhi Raman: Yes,
8ir; actually one of the terms of refe-
rence is to suggest steps to make it
as successful as possible and to plug
the loopholes such as they are. As I
have already said, the preliminary
report is expected to be ready by the
end of this month,

Shri N. R. Laskar; 1 want to know
the names of the States which are
practising complete prohibition now.

Mr. Speaker:
names?

Can he give the

Shri C. R. Pattabhi Raman: I am
wot able to give it

Shri Balakrishnan: May I know
whether it is a fact that the Bombay
Government is considering relaxa-
tif:m of the prohibition policy to the
big income group and also whether
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the Bombay Government have ap-
proached the Centre for approval?

Shri C. R. Pattabhi Raman: I heve
also come across reports in papers
with regard to certain opinions ex-
pressed. But the fact is that all the
Chief Ministers meeting after the
emergency lave unanimously held
and opined that prohibition should
oontinue. This study team is the
third team to consider this question.
We have had study teams in 1955 and
1959 before.

Shri Tulshidas Jadhav: May I know
the names of the members of the
teamn?

Shri C. R. Pattabhi Ramam: Shri
Tek Chand, Retired Judge of the
Punjab High Court, Mr. Srikant and
D. A. M. Khusro.

o wwe QA AW A
wavgf*ugeﬂﬂwmfzfm%
Rk ¥ gfom & oY #fwar § a9 F W
IMRT qT "W A9 afedw F AR
# o wq 7
Mr. Speaker: He wants to know if

they would go into the lapses of the
police in not enforcing prohibition?

Shri C. R. Pattabhi Raman: The
terms of reference are very wide and
a number of items are there. But
nothing prevents them from going
into it.

Shri Kamalnayan Bajaj: May I
know whether the study teamm have
estimated the amount of illicit liquor
manufactured in the country?

Shri C. R. Pattabhi Raman:
is one of the items under study.

Shri Sham Lal Saraf: May I know
if the Government is aware that the
position in regard to prohibition has
become almost dubious especially n
those areas where there is prohibition
now and may I know if attempts are
made to get this report completed as
soon as possible, so that the dubious-
ness is removed?

That
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Shri C. R. Pattabhi Raman: That s
one of the reasons why it is  belng
hurried up.

Shri Hari Vishnu Kamath: Ha: the
attention of the Government been
drawn to a very recen: statement of
the Chief Minister of Maharashtra to
the effect that they propose to revise
the policy of phohibition and if so, is
this indicative of a new trend, after
the recent debacle of the Congress
Party in Goa

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I want to
know if it is indicative of any new
trend in policy to merge Maharashtra,
with Goa, where there is no prohibi-
tion.

Mr, Speaker: Only the fivst part may
be answered. I do not allow the later
two questions.

Shri C. R. Pattabhi Raman: I can-
not deny I have seen the statement
of the Chief Minister and subsequently
a modification of the statement, Apart
from that, as I have said, on 18th
and 19th January 1963, all the Chief
Ministers have met and opined that
prohibition should coatinue.

Mr. Speaker: Only about Maharash-
tra he asked.

Shri Kapur Singh: May I know
whether it is true that all the mem-
bers of this study team are confirmed
teetotallers and further they have
been precluded from going into  the
qguestion of the desirability or other-
wise of prohibition and if so, may I
know what objective valus Govern-
ment propose to attach to the report?

Shri C. R, Pattabhi Raman: 1 per-
sonally do not know whether they are
all teetotallers. But nothing prevents
them from gathering evidence about
the pros and cons because the refe-
rence is very wide.

Mr. Speaker: Only drinkers
have been appointed?

must
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Shri Kapur Singh: Some of them,
Sir,

Shri P. Venkatasubbaiah: May I
know whether this committee will
take into consideration the report of
a committee appointed by the Andhre
Government by name S. V. Rama-
murthi Committee recommending
scrapping of prqhibition in the State?

Shri C. R, Pattabhi Raman: [ dare
say that will also be taken into consi-
deration by them.

Shrimati Jyotsma Chanda r0se—

Mr. Speaker: She s ajso interested
in prohibition?

Shrimati Jyotsna Chanda: Yes, Sir.
1 come from a State where prohibition
is practised. May I know what measur-
es Government want to take to stop
the corruption which is increasing
specially in my State of Assam, in the
name of prohibition?

Mr, Speaker: It is a different ques-
tion altogether.

Shri Hari Vishnu Kamath: The
Minister, if I heard him aright, did
not answer my question. He was
referring to various States. but I ask-
ed about Maharashtra.

Mr. Speaker: He said that he hae
seen the report from Maharashtra to
that effect.

Shri Hari Vishnu Kamath: He had
seen? But is-it indicative of a new
trend in policy to merge Maharashtra
with Goa, if not Goa with Maharash-
tra? He has not answered that.

Mr. Speaker: When I have dis-
allowed it, how can he answer it?
Next question.
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Pakistani Infiltration

+
~ Shri P. R. Chakraverti:
Shri P, C. Borooah:

Shri Rameshwar Tantia:
Shri Kolla Venkaiah:

Shri Ram Sewak Yadav:
Shri Mohan Swarup:

) Shri R. Barua:

~585. ﬁ Shri Rishang Keishing:
Shri Onkarlal Berwa:
Shri Jashvant Mchta:

Shri Yashpal Singh:

Shri Hari Vishnu Kamath:
Shri Vishram Prasad:

L Shri Prakash Viry Shastri:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakistan
has again rejected the Indian sugges-
tion for official level talks to discuss
the question of illegal immigrants from
East Pakistan into Assam and Tripura;

(b) if so, the reasons advanced by
Pakistan for such rejection; and

(c) Government's reaction thereto?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) No Sir. In their last
reply, the Pakistan Government have
not rejected preliminary talks at the
diplomatic level, prior to any discus-
sions that may be held on this subject,
at the Ministerial level.

(b) and (c). Do not arise.

Shri P, R, Chakraverti: Has the at-
tention of the Government been drawn
to the statement made by  Mr.
Khurshid Ahmed, Law Minister in the
Pakistan National Assembly on the
12th December, 1963 that the Govern-
ment is considering enactment of law
to empower the authorities to acquire
and distribute lands to the deportees
from India and if so, whether Govern-
ment think that it is a retaliatory
measure against India?

Shrimati Lakshmi Menon: This ques-
tion deals with the problem of infil-
sation ana apout ministerial-level
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talks. As I have stated, no talks will
be held till there is a preliminary talk
at the diplomatic level. Now Pakistan
has agreed to -that.

Shri P. R, Chakraverti: llas the at-
tention of the Government been drawn
to their Law Minister's statement that
they are ready to take it up with the
UNO, on the ground that India does not
enter into negotiations with them on
the issue of deportees?

Shrimati Lakshmi Menon: Bul they
are already entering into negotiations.
So, there is no question of anybody
not entering into negotiations.

Shri Tyagi: I want to know what is
the matter for negotiation with Pakis-
tan. As one secs it, immigration is
not generally a Government business.
It is for Government to stop on the
borders any immigration. How does
Pakistan come in? Are Government
taking sufficient precaution to stop thiz
immigration?

Shrimati Lakshmi Menon: This is
not immigration at all. Immigration
will be with the consent of the Gov-
ernments concerned. This is infiltra-
tion—large masses of pedple going
from one place to another. The hon.
Member knows that the situation on
the East Pakistan border is quite
unique. Therefore, we cannot apply
the ordinary law of immigration tc
this problem,

ot forw qaaw . Far EARE
qI FT FO FAN fF fEaw wRHEr
I F YT AW F AT Fpaq ama
T g ?
Shrimati Lakshmi Menon: I have
not got the figures.

Shri Swell: As the Minister has
stated, Pakistan has not rejected our
proposal for talks, but it has also not
shown any willingness to enter into
those talks. May I know whether it
is in deference to the intractable and
beuticose atutuae of Pakistan on this
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question that Government has agreed,
or has laid down a policy, that tri-
bunals will be apointed in Assam to
g0 into the question of the cases of
jllegal immigrants, with the result
that many Pakistani nationals who
¢laimed themselves to be Pakistani
nationals before have now retracted
their statement?

Shrimati Lakshmi Menon: The rea-
son hy Government wanted the matter
10 be referred to the Tribunal is to
preventy any injustice being done to
the immigrants, based on the police
reports. In order to give them justice
and also to have a very careful exa-
mination of the claims of the immig-
rants, Government decided that the
matter will be referred to a judicial
tribunal, rather than leave them to
the mercy of the Police.

Shri Swell: Sir, my question has
not been answered. ] wanted to know
whether it is a fact that a large num-
per of Pakistani nationals have re-
tracted their statement that they arc
Pakistani nationals? -

Shrimati Lakshmi Menon: I have no
information,

Shri Hari Vishnu Kamath: Are there
reasons to believe or suspect that this
problem is defying a satisfactory solu-
tion because some Muslims occupying
high positions in the Secretariat, in the
police and in the Ministry are not
serious, or are not carnest about tack-
ling this issue at all?

Shrimati Lakshmi Menon: It is an
nsinuation,

Shri Hari Vishnu Kamath: No, it
is not an insinuation; it is a fact.

Mr. Speaker: Order, order. When I
am trying to say something, he should
listen to that. Now. it may be

answered whether it is due to this
fact that there are some officers who

are not interested .

Shri Hari Vishnu Kamath: Muslim
officers.

Shrimati Lakshmi Menon: It is
only an insinuation; it is not a fact.
‘ Mr. Speaker: She says it is not a
ract.

Shri Harl Vishnu Kamath: She says
it is an insinuation.

Mr. Speaker: Also, it is not a fact.
Now Shri Hem Barua.

Shri Hem Barua: Is it not a fact that
this silent invasion. of India, particu-
larly Assam and Tripura, by Pakis-
tani nationals poses a threat to our
political equilibrium? If so, is it not
a fact that the constitution of the so-
called tribunal is only postponing the
action against the Pakistani infiltra-
tors?

Shrimati Lakshmi Menon: I do not
agree with the view that by referring
the matter to a tribunal we are pest-
poning action, s

Shri Hem Barua: May I submit that
she has not understood my question?

Mr. Speaker: He might sit down.
He says thatl the appointment of these
tribunals would have the effect of
postponing that action which Govern-
ment would have otherwise taken.

Shri Hem Barua: May I point out
that  Government statistics  itself
points out that 2,30,000 Pakistani

infiltrators have entered into Assam?

Mr. Speaker: I have
his question and have put it to
Minister.

Shri Jawaharlal Nehru: There may
sometimes be some deiay. But even
if there is seme delay, it is right for
us to do it thoroughly so that nobody
can take cexception to it.

understood
the

Shrimati Renu Chakravartty: May
I know if Government’s attention has
been drawn to the propaganda which
has been made in Ceylon on this par-
ticular question by President Ayub
Khan during his visit and, if so, whe-
ther our Government or our Embassy
there has made it clear to the public
in Ceylon as to how we are dealing
with the entire question?

Shri Jawaharlal Nehru: Yes, Go-
vernment’s attention has been drawn
to newspaper reports of President
Ayub Khan’s statement in Ceylon and
I presume that our High Cqmmissio-
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ner there has explained the situation
to the Government there.

Y guare Fag : FaT ORI X
wr qrow fafema & 3 fF5 9
qrd@ g% @R el Sy 99,
FAT I ¥ fagme FTATE 1 o !
T EEC A FE T A {7

st JAETR A€ A A,
3T qUET X FT K qAH AG & |

Shri Nath Pai: Is the Prime Minis-
ter aware that both President Ayub
Khan and Mr. Bhutto are using the
present unhappy situation to malign
India by stating that the infiltrators
are genuine Indian Muslims, and that
they are being dubbed as inflitrators
in the grand plan to throw out Mus-
lims from East Pakistan and, if so,
what steps they are taking to stop
this malicious and slanderous propa-
ganda?

Shri Jawaharlal Nehru: We have
read this, what he has said in the
newspapers.

Shri Nath Pai: It
slanderous, is it not?

Shri Hari Vishnu Kamath: The
latter part he has not answered.

is completely

Mr. Speaker: He has said something.

Shri Nath Pai: He simply says “we
are aware of it".

Mr. Speaker: He has also said that
counter-action is taken or propaganda
is being made.

Shrimati Renu Chakravartty: The

Prime Minister simply said “I pre-
sume it has been taken”. He has not
categorically or definitely said any-

thing.
Shri Hem Barua: No practical
steps have been taken in this regard.

Mr. Speaker: Is this the practical
step? He should resume his seat.

st wwrTETe wewt ¢ g7 & o
asa1 § 5 g "1 & 3 fav N
R g & faw wdY A swew
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Shri Hem Barua: Sir, may [ point

out that he has stated about 2 lakhs
odd.....

Mr. Speaker: Order, order. Let him

finish the reply.

WY FATEIITH AEE ¢ H A F77 1Y
&g 78 ag go7 O fo1y oray a0
FRERICE IR e D] L
T TH AT H AU KD N

st g qQrd c LE Atz 2

Nt AWETOS AZE : WG AT A
FEr 3T SRflq | dfwa fog e ¥ ag
=7 fradt 9X 9gs W AdY rAai
2 aFar & fr §99 & ga 7 IEH
T &g g, AfFA daw w1 IS
FEIqA AN £ I T AF T T@ W
93 daq§ 7 &y 3iF fraqt 4@ age
g aaY | ag A Y gFar fF &N
§ @3 O drE qEAEAT w7 9T
F fwre fegr @y
Shri Hem Barua: Since you have:

the census figures, may I know the:
figures?
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o it : & 7z A A
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Shri Hem Barua: May I submit that
in spite of the fact that the figures
are with him, here is the Prime Minis-
ter who tells us . .

Mr. Speaker: The hon. Member
may resume his seat, Let the answer
be given first. Now, the hon. Mem-
ber says that Government have the
census figures with them.

Shri Jawaharlal Nehru: The last
census?

Shri Hem Barua: You have the

figures with you. You forget that
conveniently.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: We have
got the census figures. They might
have some relevance but no direct
relevance to this question. We can-
not say who is who and what.
Therefore, it has been decided that

the tribunal should be
determine who is who.

Shri Hem Barua: The tribunal
would take another fifty years to
decide it. By that time, they will go
on multiplying the number,

Mr. Speaker: Order, order. The hon.
member cannot go on in this man-
ner. He has put the question.

appointed to

Shri Hem Barua: Sir, on a point of
personal explanation,
Mr. Speaker: When I am standing,

he cannot put questions in this man-
ner.

Shri Hem Barua I want to give a
personal explanation.

Mr. Speaker: Unless he has some
patience, I will not allow him an
opportunity. Now, let him resume
his seat, '

o STETIeT Wt : A o ay
AW feerr g

WA WEAT : FFT MIC, ITH(
T CFAAIA F( § Tg W@ F |

Shri Hem Barua: The Prime Minis-
ter has stated that he does not have
the figure with him. Earlier, our diffi-
culty was that the census figures were
not available. Now, that they are
available, he says that a tribunal is
being appointed. I say that the tri-
bunal will take another 50 years to
determine the case of the illegal
Pakistani infiltrants. By that time,
these people would multiply their
number and we will be swarmed.
That is what 1 was trying to point
out,

Mr. Speaker: Is this a personal
explanation?
Shri Hem Barua: Yes, this is the

personal explanation.

Mr. Speaker: No, not at all. Per-
sonal explanation arises only when
he is misquoted. Then he can ex-
plain that what he has said is not
this but something else. Now he is
bringing in arguments and supplying
facts, which is no personal explana-
tion at all.

Mr. Speaker: ShrigChaturvedi.
Shri Prakash Vir Shastri rose—

Mr. Speaker: I have called Shri
Chaturvedi.
off gErTER e 0§ owrwR
FTEIT AEAT § |

ST WYL . AT 43 w0, §
TTIET HYAT F AT | G ANE 1T A
T

Shri S, N. Chaturvedi: How long
are these tribunals going to take in
determining the nature of the immi-
grants at the pace at which they are
proceeding at present?

Shri Jawaharlal Nehru: The ques-
tion is a very important one to deter-
mine the nationality of a person, whe-
ther he is a national of India or of
Pakistan. To leave it merely to
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police inquiry is not quite sufficient—
it is not fair. (Interruption).

Shri Hem Barua: No Indian national
is to be arrested. That does not mean

‘that he should be given shelter.
(Interruption).

Mr. Speaker: Order, order. We
know that he has come from that
place. But he is proving more
trouble some for the House.

" Shri Jawaharlal Nehru: I do not

know what the hon. Member wants.

A} FETIRT TR 7T F7T 737
FTCT B ;AT AT R T fufaery
AT K IRTE AT U TE T 7T T feAT
WIT X 0z e o 1w
¥ &g 3T w1 oferndr o Fag v
FITH FOET R AN AT AT 7T
AT ¥ AST H aF eq faur gy o mg
7 A wfrEmEaT s 7 oarr #
F5aar wreAr § 06 o o3t AT A
aay worTh T T WA a0 waT
T E A TS we Aen v R
FT0fT 3 1 AV F T weTS q AT
ARI AT 27 & T AT TR 6y
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=Y SgRenw AgE : Afev 2 f
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Shri Hem Barua: The Assam Gov-
ernment is failing hopelessly in this

matter. I may tell you that.
Stri Jawaharlal Nehru: May be
failing; they are proceeding accord-

ing to law and the hon. Member....
( lnt(rruption) .

Mr, Speaker: Order, order. How
can we proceed like this?
Shri Hem Barua: He is having a

very inefficient Government there.

Shri Nath Pal: Mr. Shastri is not
proceeding according to law?
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Mr. Speaker: It should not be that
all kinds of interruptions should go
on and a running commentary should
take place. I have asked the hon.
Member three or four or five times. ...
(Interruption). They have other
remedies, not this one.

Shri Nath Pai: We thought the
Home Minister also goes according to
law,

U.N, Special Fund

+
r Shri Raghunath Singh:
*586. { Shri Maheswar Naik:
|_ Shri Mohan Swarup:
Will the Prime Minister be pleased
to state:

(a) whether India has pledged to
contribute three million dollars to-
wards U.N, Special Fund and Expan-

ded Programme of Technical Assis-
tance;
(b) if so. on what considerations;

and

(c) the manner in which the fund is
made use of and the benefit that
accrues to the contributing countries?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) to (c). A statement is
piaced on the Table of House.

STATEMENT

India has pledged $ 3 million in
Indian rupees as her contribution to
the U.N. Special Fund and the Ex-
panded Programme of Technical Assis-
tance for the year 1964.

The Expanded Programme of Tech-
nical Assistance and the Special Fund
started functioning from 1st July, 1950
and 1st January, 1959 respectively, As
the finances of the Special Fund and
the Expanded Programme of Technical
Assistance derive from voluntary con-
tributions by Member States, the suc-
cess of their operations is bound to be





